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on providing the supply of
electrical energy for the use of the
inhabitants of the said Municipality
or on establishing slaughter-houses
or places for the disposal of night-
soil or sewage or carcasses of
animals or for the drainage works,
or for the purpose of providing
mechanically propelled transport
facilities for the conveyance of the
public, Tor the purpose of setting
ap of the dairies or farms for the
supply, distribution and procuring
of milk or milk products for the
benefit of the inhabitants of the
Municipalities or_for any other )
purpose calculated to promote the
Kealth, safety or convenience of k
the _inhabitanfs_of “1he saud"
Municipality; or - )

(b) tom/ﬁilé a contribution towards
expenditure incurred by any other
local authority or out of any public
fund for measures affecting the

. health, instruction, safety or
convenience of public calculated
to benefit the residents within the
limits of the contributing
Municipality; or '

(c) to create scholarship tenable
outside the limits of the
Municipality; or :

(d) 1o utilize the Municipal fire brigade
and other mechanical appliance
beyond the Municipal limits; or

(e) to make with previous sanction of

the State Government, any other

Kind of contribution as may be

deemed necessary by the Council;
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